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ORDERS OF THE TRIBUNAL 

receive due c'nsiderat1-fl in c-'urs 'i the 

recruitrnt in questi.fl giving him due 

i.reference f-r his past experi1ce and his 

hysica1 cnditin.There&'re,t 	Resp-'fldefltS 

sh-u1 c.mp1ete the selecti-'n pr-cesz n-twith.- 

stan.dlflQ the piC1ICy 'f this c1riginal A,p1iOat1 

ut hweveC, the seleCti"fl and aintfl 	f 

GrSMC in the a ranchh. pst 	ffiCe,ifl qUeStifl 

shall aOide by the rCsU1tL this casejn 

therw rds, the Resfld.&t5,Whue giviflJ 

ap1ntinent t any sel I e
cted cefldidate,ShuLd 

cleEly intimate t him/her .hat the said 

ajpp.intmit shall be gujeCt'to the result 

riginal App1iCati'fl N.2O1/2002. 

Send c"pies ..f this "rer t- the 

Applicant and esp'-fld&tS in the address gi v$I 

in this rA and free cçies f this rder be 

qiven t leafled c'UnSCl fr b-th sides. 

1 
Mroer (jdici al) 

Order atect 6.5.2CC 

Heard Shri 3.K.Mohanty, learned coun' 

for the applicant and Shri S.3.Jena, learned 

iCtdl.Stafldtr7 Counci apicPring on behalf of the 

. £/L 	-( L- fl L 

h 	filed this application seeking direction 

o i;sued to Respondentseparent to appoint 

hir 	c Lho ost of 

rcun thit he had accjuir. - 

worked in the post ffice and was i-r emii 

suitc for thesid post, avciised by the 
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ORDERS OF THE TRIBUNAL 

fl(T CfltS 	jcc th:ir orri 

It is his --as---  that he fulfills all other 

conditions for appointment to the post and also 

comes within the preferential Category on the 

ground that he is physically hawicapped(deaf). 

Thc Respondents, however, contested the 

npIication on the grounc' that for recruitment 

'Co the post of .fl.S.M.C. past experience of 

as substitute in the Post Office does 

not confer any right for regular absorption in 

Lhc post. They have also pointed out that the 

in question has not been earmarked for any 

particular community and therefore, the applicant 

s to compete on merit with all other candidates 

ur had responded to the advertisement. They 

se that pursuant to advcrtisemenl 

ehe - 	in n1.l 	ceived 56 applications, inclu- 

ding that of the applicant and having worked 

cn 	hc inter se rerib C)t each of the candidate 

id not finc tht the applicant had any 

fair chance for selection, because, whereas he 

had obtained 260 marks in the H.S.C. Examination, 

there were several other candidates, who had 

ec erari ece th - r 23 	in th T - 	• 

in the prccacc Lhc1 sc:J. 	a 

at Sl.No.55 of the check list, VIz., Rajeswar 

Rout, being the most meritorious amongst the 

candidates considered for the post. The 

Respondents have, however, submitted that as 

the applicant in this O.A. is a physically 

hr-- :- ,ped persOn and there is a provision f 7 



g 30/ of the total G.D.S. posts earmarked at the 

:nt categories, Viz., 

f 	 11 handicapped, and as and 

when they will decide to earmark a particular post to 

be offered to physically handicapped person, like that 

of the applicant herein, they will call for applications 

and in the process, the applicant's case can be considered 

if he submits his application. 

Having regard to the submissions made by the 

learned counsel of both the side5 and having taken note of 

the pleadings of the 1 erties, as well as Lhe cmitment 

given by the Respondents that as and when the post will 

eartnar1)for the physically handicapped, the applicant will 

also have an opportunity to participate in the selection, 

we find tX no legal infIrmity in the process of selection 

undertaken 1,.r tTië Respondents-flepartrnent for the post in 

question and accordingly, we dispose of this O.A. in keeping 

with the comminent given by the Respondents that as and 

when a post in the category of physically handicapped quota 

(deaf) will be advertised, the case of the applicant will 

be considered on merits, provided he applies for the said 

post. No costs. 
VICE/k zii5 
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